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 gach  of  Orders  (i.
 Sgn  veciony  wt  oe

 ts  (Hind!  and Delimitatio:
 Commission  wpder'-subwection  3  of
 section  10  of  the  Delimitation  Act
 2972  —

 rey  Order  No.  24  of  the  Delimita-
 tion  Commission  in  respect  of
 the  State  of  Tripura,  publish-
 ed  in  Notification  No,  8.0.  633
 (E)  in  Gazette  of  India,  dated
 the  7th  November,  1974,

 ९2)  Order  No,  26  of  the.  Delimita-
 tion  Commission  in  respect  of
 the  State  of  Meghalaya,  pub-
 lished  m  Notification  No.  8.0.
 634(E)  m  Gazette  og  Inmha
 dated  the  7th  November,  1974.

 43)  Order  No  26  of  the  Delimita-
 tion  Commission  in  respect  of
 the  State  of  Assam,  published
 in  Notification  No.  8.0,  635(E)
 in  Gazette  of  India  dated  the
 7th  November,  3974.
 [Placed  in  Library.  See  No.
 LT-8630]

 SHRI  NOORUL  HUDA  (Cachar):
 I  would  like  to  draw  the  attention  of
 Government  and  yourself  also  to  part
 (3)  of  item  2,  Order  No.  26  in  res-
 pect  of  the  State  of  Assam.  This  35
 purported  to  have  been  published  on
 7  November,  1974,  Today  is  the  3ra
 December.  I  understand  the  last  day
 for  filing  objections  to  the  proposais
 of  the  Delimitation  Commission  has
 been  fixed  on  7  December,  1974.  4
 thhad  gone  to  the  Election  Commuissi0a
 and  other  places  and  have  not  been
 able  till  30  November  to  procure  a
 copy  of  these  proposals,  {  had  been
 to  my  home  district,  Silchar,  Cachar
 district  in  Assam.  There  also  I  found
 that  upto  26  November,  these  noti-
 fications  and  also  the  proposals  had
 not  been  received  in  the  election
 office  of  that  district.  The  officer
 there  was  not  in  the  know  of  things.
 He  had  sent  a  special  messengar  to

 ‘procure  a  copy  from  Gauhati  Assam.
 So  it  appears  to  me  that  Govern-

 ment  is  dilly-dallying  on  this,  because
 only  four  days  are  left  for  filing  ob-
 pections.  Hence  I  would  suggest  to

 the  Law  Minister  and  others  in  Gov-
 ernment  that  the  last  date  for  filing
 Objections  to  the  proposals  should  be
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 Assam  including  my  own,  Silchar
 Cachar  district,  That  is  why  I  would
 humbly  request  Government  through
 you  to  extend  the  last  date  for  fling
 objections  to  the  proposals.

 Statement  re,  DEMAND  No.  83  RELATING
 TO  THE  DEptr.  OF  REHABILITATION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  I  beg  to  lay  on  the  Table
 a  statement  (Hindi  and  English  ver-
 sions)  in  regard  to  Demand  No.  83
 relating  to  the  Department  of  Re-
 habilitation,  included  in  the  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (General),  tor
 ‘1974-75,  presented  to  Lok  Sabha  on
 the  8th  November,  1974.  [Placed  in
 Library.  See  No.  LT-863/74],

 MR.  DEPUTY-SPEAKER:  Shri
 Samar  Guha  is  not  there.

 4.36  brs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  COLLAPSg  OF  THE  HANGING
 ROPE  BRIDGE  OVER  THE  MAHAKALI  RIVER

 श्री नबल  किशोर  फार्मा  (  दीठ  ):
 उ्वाध्यक्ष  महोदय,  में  भ्र विलम्ब नीय  लोक
 महत्व  के  निम्नलिखित  विषय  की  शोर  विदेश
 मंत्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना
 करता  हू  कि  वह  इस  यारे  मे  एक  वक्तव्य

 “भारत-नेपाल  सीमा  पर  महाकाली  नदी
 के  रज्जुपुल  के  गिर  जाने  और  उस  के  परिणाम-
 स्वरुप  40  से  प्रति  व्यक्तियों,
 जिन  में  अधिकाश  भारतीय  थे,  की  मृत्यु
 हो  जाने  का  समाचार”  |


